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manganesi: ore on barter basis are 
under examination and no final deri
sion has been taken so far. 

(b) Does not a!'1se. 

IUlca Ml.Dee la Wetore (Mabarubtra) 

•UZ'7. Sbrl Aaaar: Will the Minister 
of LabOur and Employment be pleas
ed to atate: 

(a) whether it i, a fact that Silica 
mines of Wetore in Rat.naciri District 
(Maharashtra) have closed and nearly 
300 to 400 labourers are unemployed 
for the last three months and are in 
o very difficult condition; 

Cb) if 90, whether Government have 
made any inquiry why lease owner 
!!topped the mining work of Silica; 

(c) if so, the result thereof; and 

(d) the a<:tion taken by Government 
to start mining work? 

The Deputy Mlnlster Of l.abour 
(Shrl Abld All): (a) to (d). Onl' 
mine named the Vetora Silica employ
ing 100 workers was stopped by the 
Mines Inspectorate following a fatal 
occident and bad working condition�. 
Mo5t of these workmen are reported 
to have already alternatively employ
ed by the lease owner. No romplainh 
ahout unemployment havl' been r<'· 
relved. 

l l  Iii under!ltood that thr owner in
tends worklng the mine aft�r recti
fying the defects pointed out by the 
Mine!! ln!lpeC'torate. 

Textile l>eatp!I 

•HZ9. Sbr1 Mahaauned Ellu: Will 
the Minister of Commeree ancl lnda!l
try be ph!l!ll'd to state: 

(a) whether Government are tak
inJ help from the Ford Foundation w 
develop our textile det1-na: and 

Cb) If ,o, how thf!y are hclplna! 

..,._ lllaWel' or bdutrJ <BIiii 
Maa11Wlal lllall): (a) and Cb) The 
Ford Foundation have provided a 
,nnt for the employment ol foret,n 
npert1 fol' t1M- defflopment et amall 

,cale industries, including bandlcrafta. 
Accordingly, a foreign expert hu 
been appointed in the All India Handi
crafts Board, out of thll ,rant, lo!' 
developing textile design, etc. 

Poandry Forse Plant at ll&Debl 

•uu. Sbri P. C. Borooab: Will the 
Minister of Commerce an• hu!utry 
be pleased to state: 

(a) whether the Foundry Foree 
Plant at Ranchi is proposed to be ex
panded in <:01laboration with Messrs 
Technoexport of Czechoslovakia; 

(b) if so, whether agreements have 
been reached with that agency; and 

(c) what are the main terms of the 
agreements! 

The Minister of ladastry (8brl 
ManabbaJ Shah): (a) to (c). A state
ment Is laid on the Table of the Hous� 
rsee Appendix V. annexure No. 44]. 

Government Qaarten In Mlnto Road 
Aree 

I Shrl 8. M. Ballerjee: 

•usa J Shrl AmJad AIi: 
· 1 Shrl M.ahaponltar: 

L Sbrt VaJpayee: 

Will the Minister of Works. Boastn1 
and Sapply be pleaS<� to state: 

(a) whcthrr it is a fact that many 
Govrrnmcnt employees who are occu
pying quarters in Minto Road Area. 
Nl'w Delhi have been served with evic-. 
tion notices: 

( b) whet he� they are being evkted 
to create spac" for the conlltruction of 
11 Janta Hotel; 

(c) whether these employees have 
requested Government to allow therr. 
to stay In these quartcn till the exami
nations of their chlldttn are over; 

(d) if so. the reaction of Govern
ment; 

(e) whether this wu the only land 
anllable for the conltl'Uctlon of a 
Janta Hotel; and 

(f) .-hether Gonrnment propoee to 
bear the extra expenditure ln'IOlved 
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in shifting as the employees are to 
ahift in the interest of the Govern
ment? 

Tbe MID.later of Worb, Bollllill&' and 
knlJ <Dr. a. GopaJa BeddJ): (a) 
.and (b). No, Sir. 24 quarters are 
required to be vac:ated for clearance 
of the aite for construction of Janata 
Hotel. The occupants have been or 
are being allotted alt.emative acc0-
mmodation. 

(c) and (d).  Requests to this effect 
were received only from three offi
cers. These have been aocepted. 

( e) The site is most suitable for 
construction of the Hotel because of 
its central location bch,.·�n Old and 
New Delhi. 

(f) No, Sir. 

�tlon of Indian 11toton from 
CblDA 

r Sbrt P. G. Deb: 
Sbrt Saapatb: 

•uu. � sbri Arjun Stqll 

L 
Bba4aarta: 

Dr Vljaya Ananda: 

Will thf' Prime Minister be plea�ed 
to state: 

(al whether two emint-nt Indian 
doct.on living in China have been 
forr<'d to leave that country ; 

(b) if so. th1• details of the sam1·; 

<c l whether any protest has been 
lod1ted with the Government of China 
in this re,ar<i; and 

(d) if not, th(• rea11on5 therefor' 

The Parllameatar, Secretary t.o the 
M.bmCer of Eskrnal Affa.ln <8brl 
Sadatll All It.baa): (a) to ( d). 
According to our information, of the 
two Doctors. one who worked in 
Peking is about to leave China and 
we have seen a press �Port that the 
att0nd had recently Jett for Hon1kona. 
The ftnt i9 leavin1 China at hb a,rn 
wishes and with the concurrence of 
'- ChineH Government. Our Smbusy 
In Pekin1 hu been diNUNln1 and bu 
setti.d the n,ochu m1'flldi al 1* •· 

pertun. 

Employment da.rhls the Thlnl Fin 
Year PIM 

• !Mt. { 
Slut Bn,j � Slap: 
Sbri D. C. Sllaraa: 

Will the Minister ot Plaaalq be 
pleued to state: 

(a) whether Government bave con
sidered the impact of proviaional cen· 
1us ftgurea now available on Third 
Five Year Plan; 

(b) whether Government have a.lao 
com:idered the fact that durin1 the 
Third Five Year Plan period th .. 
will now be nearabout 18 million new 
entrants to the Jabour toree who 1hall 
require jobs in the rountry and alon, 
with soml.' 7 million bttklog of labour 
force from the Second Five Year Plan, 
jobs will have to be provided tor near
about 25 million labour force to rive 
full employment; 

(c) whether reappraisal of the Draft 
'l'hird Five Year Plan 11 takin1 place 
in vitiw of the alarmin1 1ltuatJon 
created by the unprecedentrd ri1e In 
population; and 

( d )  if so, the details thereof and 
the direction In whieh the proJ)Oaed 
reapprai11al will take place? 

The Deputy Mlnlsttt of Plannlnl' 
and LabOar an• Employment (Sltrt 
L. N. Mlmra): (a) to (d). The Im
pact of 1961 provi.ional census fl&urea 
on the Third Five Year Plan ii under 
consideration and would be taken Into 
at'Count while preparini the Rl'port 
on the Third Fiv1· Yeu Plan. 

•15'1. 81lrt K_...Ya: Will th•· Prime 
Mlall6er be plra11� to state: 

Ca) whether Guvemmf'nt have- con
�idereod � request on behalf of the 
Goan.a residln1 In India for tM. 1r11nt 
of citizen.ship ri,t\ta: 

Cb) if IO, whether Government pro
pow to bml( about fflC!'UUrt• f"r 
amt'ndlllf the n«eaary AC'b 111 1h11 
reprd: and 




